National Company Law Tribunal
Allahabad Bench

cgno. |48 /A LD/ kel

: CA/ Lo
ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLA%fﬁKB B!H\éﬁﬁ Tl-é I"-.IA'I{IQHAL
COMPANY LAW TRIBUNAL ON 04.12.2017

NAME OF THE company: K T PLf L4/ RSy KTL bborrg A PPy
SECTION OF THE COMPANIES ACT/I & B CODE: quﬁg’gﬁfﬁ i Mﬁ*""-‘ﬁ /’}G?fﬂ/#gm

Sl. NO. : Name Designation Representation Signature
L Kade ATW Mt cale fhihiamen WW
L \ Iu

CA No.148/ALD/2017, CP No. 175/ALD/2017

Advocate, Shri Rahul Agarwal for the petitioner Company. The present petition is
filed as a Second Stage Motion Petition. Therefore, the proceeding of previous
Company Application No. 148/ALD/2017 to be clubbed together for the purpose of
hearing.

The petitioner Company is directed to effect a paper publication of a notice
on the present Company Petition to invite response/ objection, if any, from the public
concern. Such paper publication to be effected in ‘Hindi and English’ version of
such Newspapers, wherein the registered offices of the Company are presently
situated. Preferably in the ‘Dainik Jagran’, Kanpur edition and in English, which
are having wide circulation in the area, where the registered offices are situated.

The petitioner is further directed to serve a notice to the Central Govt.
through office of the Regional Director(NR), RoC Kanpur and OL. That apart, he is
required to send a notice along with copy of the Company Petition to the Income
Tax Office, wherein, the petitioner Companies are being assessed. The petitioner
companies are further directed to furnish a particular of PAN numbers of both the
parties so that a formal notice from Registry of this Tribunal can be issued. Such

paper publication to be effected by prescribing minimum 30 days from the date of

publication to a party concern for filing objection.

The matter be listed on 30" January, 2018.
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